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3. Breach of conduct rulc~ 

-
4. Irn'gulariliC-" in awal d of contl act~/ 

tenders 

5. Fa\ our to the (.)flic(" bcar("l'> of the 1 ecog-
ni~d union':l 

Total 

3. The alle_sations h')VI~ not been 
substantL.1ted in .lll (~leven Cd <;cs fina-
lised so far. 

Imp('l."t of Obsolescen t :l.nd Second 
Grade Technology of Blount Castel's 

for Vizag Steel Plant 

1601. SHRI N. K. SHEJWALKl~H: 
Will the Minister of STEEL AND 
MJNES be pl'~a'Scd to state: 

(a) whether India are importi~1g 
ob~olescent and second grade tech-
nology of bloom casters in steel 
making lnsteud of advanced and morc 
economica I billet casters for Vizag 
Steel Plant; 

(b) if so, the reaction of Govern-
ment of India in this regard together 
with the details of the extent of loss 
and adverse effect on production of 
steel at Vizag Steel Plant and other 
steel plants where such obsolescent 
technology is being employed; and 

(c) the details of the steps proposed 
tt.) be taken to procure advanced and 
more economical billet casters? 

THE M[NISTER OF COMMERCE 
& STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) It 
would not be correct to say that 
bloom casting is obsolescent or second 
grade technology. Taking into 
account the iarge size of L,.D. Con-
verters ,to be instaU@d in Visak!ha-
·patnam Steel plant, the product-nlbc 
of thte pla-nt. ~I\d 4 v~rio1.;lS otbet;i tech-
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nical and operational considerations.,. 
it has been considered that con .. 
tinuous casting of bloom,:; will be n 
more dependable and advisable route 
for steel production than the alter-
native of direct casting of billets. 

(b) and (c). Do not arise. 

12 hrs. 

RE: QUESTIONS OF PRIVILEGE 

l"ROF. MADHU DANDAVATE 
(Rajapur) : I had already given 
notice on 18-6-80 regarding the ques-
tion of gold auction against the-
Finnnce Minister. You already said 
that he did not reject the matter 
outright. 

MR. SPEAKER: I have again 
writt'en to the Finance Minister for 
full facts; I will again remind him. 

PROF. MADHU DANDAVATE: 
I have here the records of the Lok 
Sabha and the Rajya Sabha. 

The Finance Minister explained in 
writing in Rajya Sabha that only 
confisca ted gold was .... 

MR. SPEAKER: No, no; I am not 
tallowing it now; It is still under con-
sideration. 

SHRI JYOTIRMoY BOSU (Di.a .. 
mond Harbour): I am raising a point 
of order under r\1le 369 (1) and direc ... 
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[Shri J'yotirmoy Boau] 
"tion 117 and 118 to be read -,vith the 
motion given under rule 222 (3), 
In that connection I quoted from 
the proceedings that the hon. Minister 
Mr. Shankaranand misled the House 
that doctors did not give a memor-
.an dum , I have here, in my hand, the 
.original receipt given which shows 
that the junior doctors bud given 

;a memorandum. 

MR. SPEAKER: Please come urlder 
118. Shri Ram Vilas Paswan. 

"" ~ fq«m tT~;; (~1~): 
arurw. ~, ~- ~ f;;'1~+r 223 cfi aR;"-
~rn- 'r~Tm lt3t1', '9."T ~q) ~, cfi r" \'11 Cfi 
~~;f\;f ~ ~ ~~ I 31'TG1fi ~t ~ 
t-cfi ~~etf ~~ ~ITif If 1 8 ~ q;f ~ 
~ If- 'U:( I ~ I OfitSj~ Q" feT-r arm ~ 3th 
~ ~~ ;:;':. q1(ff ~1 .. 

MR. SPEAKER: I had received 
tnotice of a question of privilege by 
Shri Ram Vilas Paswan, Shri Vaj-
payee and Shri JyotirTJlOY Bosu against 
Shri Shankaranand, Minister of 
Education and Health and Social 
Welfare for alleged misleading of the 
House regarding junior doctors' stl'ike'. 
I have call'Cd for factual information 
pn receipt of which I ,"-,·ill give my 
decision. 

SHRI JYOTIRMOY BaSU: I seek 
your permission. I have got the 
original receipt; what more informa-
tion do you want? 

MR. sPEAKER: No, no; please 
resume your seat. Mr. Pandit. 

DR. VASANT KUMAR PANDIT 
·(Rajgarh): About the call atttantion 
notice on Lolk-Pa:r tLok which has 

caused a lot of commotion in the city. 
'The situation is likely to be grave .... 
my short notice question .... 

M.R. SPEAKER: No, no· it is not 
allowed. Please come to ~y Cham-

-.her. Papers laid. 

12.03 hrs. 

PAPERS LAID ON THE TABL& 

AUDIT REPORT ON ACCOUNTS OF Con_ 
BoARD I'OR (POOL :FuND), 1977-78 AND 
(GENERAL FuND), 1976-77, A!nnlAL 
REPORT AND REvIEw OF CARDAMOM 
BOARD FOR 1978-79, NOTIFICATION Te • 
EXCISE DtJTY ON JUTE MANl1FACTl1R&S, 
REVIEVV AND ANNUAL REPORT OF HIN-
DUSTAN STEELWORK'S CONSTRtICnON 
LTDO J CALCUTrA FOR 1978 .. 79 WITH 

STAT.EMENT FOR DELAY 

THE MINISTEH OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB Mt.TKHERJEE): I beg to 
lay on the Table:-

( 1) A copy of the Audit Report 
(Hindi and English versions) on the 
Accounts of the Coffee Board for 
the year 197'7-78 (General FlUld) 
and 1976-77 (Pool Fund). [Placed 
in L'ibranJ. See No. LT-928/80]. 

(2) (i) A copy of the Annual 
Report (Hindi and English versions) 
of the Cardanl.om Board, Cochin. for 
the year 1978-79. 

(ii) l\. cOPy of the Review (Hindi 
and English versions) by the Gov-
ernment On the working or the Car-
damom Board, Cochin, for the year 
197R-79. lPlaced in Library. See 
No. L,T-929/BO]. 

(3) 1\ Copy of Notification No. 
8.0. 102 (E) ~Hindi and English ver-
sions) published in Gazette of Indi.a 
dated the 19th February, 1980 re-
garding imposition ot. excise duty on 
Jute Manufactures, jssued under 
sectiOn 9 of the Industries (Develop-
ment and Regulation) Act, 1951. 
r Placed in Library. See No. LT-
930/80] . 

(4) A copy each of the following 
papers (Hindi and English ver-
sion, under sub-section (1) of sec-
tion 6l9A of the Companies Act, 
1956:-

(i) Revi~w by tne Government 
On the working of Hinduatan 
Sieelworks Construction Limited, 
OaJcutta, for the )rear 1878-'" 


